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LEGISLATIVE ASSEMBLY. 
ThuTBdtiy, 8th MaTch, 1923. 

The Assembly met in the Assembly' Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

DRAFT NOTll'ICATION RE EMIGRATIOU OF UNSKILLED LABOUR 
TO MAURITIUS. 

Mr. 1. Bullah (Revenue and ~ l  Secretary): Sir, I lay on the 
table in ~  of the provisions of sub-section (2) of section 10 of the 
Indian Emigration Act, 1922, & draft notification specifying the terms and 
conditio:ls on which emigration ·for the purpose of unskilled work shall be 
If.wful to Mauritius. 

No. 
GoVEllh"llENT OF INDIA. 

DEPARTMENT OF REYENUE AND AGRICULTURE: 

EMIGRATION. 

Delhi, the 

NOTIFICATION. 
IN exercise of t:.e powers conferred by section' 10 of' the Indian Emigration Act, 

IP22 (VII of 1922), hereinafter referred to "as the Act", the Governor General in 
Council is pleased to issue the following Notification in the form in which it. has been 
approved by both Chambers of the IndIan Legislature:- . 

Emigration to Mauritius for the purpose of unskilled work shall be lawful for a 
period of one year with effect from a date to be notified iu the Gazette of India by 
the Governor General iu Council after the matters requiring determination under 
clause 10 of this n .tification shall first have bee'! determined subject to the following 
terms, and conditio,'lS, namely :-

(1) The numbel of adult male labourers which may be recruited within the-
period shall be limited to 1,500. J' 

(2) The emigrant sha1l / 
(a) have been recruited by a person licensed for that purpose by and respon-

sible to an officer (hereinafter called the Emigration Commissioner) 
appointed by the Government of Mauritius, or 

(b) have apllied direct to the. Emigration Commissioner for an assisted passage-
and have been accepted by him. ., 

(3)· The emigrant ahall not, before leaving British India, have entered into any 
engagement to labour for a period eXLeeding one month. 

(4) Engagements to labour entered into by an emigrant in Mauritius for a period ' 
exceeding one month shall ~ void. 

(5) The Government of Mauritius shall, at.-any time when so desired by the 
Gover.Nr General in Council, admit an4 give all facilities to an Agent 
appointl'.:J under section ? of the Act. 

(6) No part uf the cost of his recrui.tment, ~  during transport or trans. 
port, sl,all be recoverable from any emigrant, and all expenses in. this 
connect inn shall be defrayed from the fund created by the Government of 
Mauritius under section 45 of the Labour Ordinance, 1922. . 

(7) Any emigrant shall, if he desires to return to India at any time after two 
years from the date of hIS introduction to the Colony, be repatriated at 
the C09t of the Go,emment of ¥auritius to the place of hi. recruitment. 

(3095) • A 
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(8) Any emigrant shall; at any time. within th. ~ .of two years ~ the 
date of his introduction to the Colony, be entItled to be repatrIated at 
the cost of the Government of Mauritius to the place of his recruitment 
if he satisfies the Agent appointed under section 7 of the Act that h!s 
return to his home is desirable' either on the ground of the state of hIS 
health or on the ground that the work which he. is required to do ~  
unsuitable to his capacity or that htl has been unJustly treated by hIS 
employer or for any other snfficient reaaon. 

~  If any emIgrant at any time within the period of two years ~  the date 
of his introduction to the Colony satisfies the Agent appoJnted under 
section 7 of the Act that he is unable to obtain a wage which will provide 
the COit of living for a man with II wife and three children and l~ a 
reasonlJoble margin for savinp, siclmesa and old age, he shall be entItled 
to be rllp8triated at the cost of the Government of Mauritius to the place 
of his recruitment. 

~ID  The Go"t'rnment of Mauritius, in· con811ltation with the Government of 
India or the Agent appointed under section 7 of the Act, shall from time 
to time determine the amount of wage which is sufficient to meet the 
requirements laid down in clause 9 of this notification . 

. (11) If at any time there is no Agent appointed under section 7 of the Act the 
Govermr:ent of Mauritius man appoint a person to perform the duties of 
the Agent as set forth in clause 8 . 

. (12) The Government of Mauritius shall famish such periodical reports and 
returns as may be required from time to time by the Government of India 
in respect of the welfare of the persons emigrating t,o. the Colony in 
accordance with this notification. 

QUESTIONS AND ~ R  

CONVICTION OF PANDIT KIRPA RAM. 

482. ·Dr. lIand Lal: (1) ~  the Government of India aware that one 
Pandit Kirpa Ram was convicted. on 27th July, 1916, by a Special Tribuna.1, 
oeonstituted under the defence of the Government of India. Act, 1915, af; 
Port Dufferin, Mandalay, under sections 121 and 121A, I. P. C.? 

(2) Is Government of India aware that the COl:nmissioners constituting 
the aforesaid Tribunal mentioned in their judgment that the aforesaid 
.Pandit Kirpa Ram was subsequently seduced to join the party in August, 
1915? 

(8) Is Government of Indio. aware that no overt act of the positive kind 
was alleged against him and that according to the very prosecution he 
'was mor'e or less a passive member of the conspiracy? 

(4) Is Government of Indio. aware that the wife of the aforesaid convict 
Pandit Kirpa Ram, submitted a memori&l to His Excellency the Viceroy 
.and Governor General of India, through the Chief Secretary, Government 
oOf Burma? 

(5) Will the Government of India be pleased to' state as to whether 
-consideration was given to paragraphs four, five, six and seven of the 
aforesaid memorial, namely, a petition under section 401 of the Criminal 
Procedure Code? 

(6) Will the Government of India be pleased to state whether the 
Governor General in Council will graciously, in consideration of the afore-
said ~ (memorial) for mercy, remit the whole or any part of 
I'unishmen\ to which the aforesaid convict was sentenced? 

(7) Will the Government of IDdia be pleased. to stat&-
(a) Where the aforesaid convict is now? 
(b) Is he in good condition of his health? 
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QUBA'IOlI'S AlI'D d8WPS. 

"rILe Honourable SIr valcoba BIIlq:(I}Yes'. 
(2) What the ~ actually said was that he was seduced to 

join the conspiracy by two other conspirators. But as he was in the 
Military Police, the Honourable Member wm recognise the grave nature of 
his offence. 

(3) No. The evidence showf\ that Kirpa Ram, became an active mem-
ber of the conspiracy, and the Commissioners described his guilt as parti-
~ l l  heinous. 

(4) and (5) A memorial from Kirpa Bam's wife was received by the 
6'overnment of India through the local' Government early in the year 1920, 
snd was rejected. 

(6) Kirpa Ram's case has been several times considered. The Govern-
ment of Indi,a are not. prepared to reconsider it now. 

(7) (4) He is in the Andamana. 
(b) I will enquire and infonn the Honourable Member of the result. 

INDIANS AS MINISTERIAL OFFICERS • .. 
483. *KhaD Bahadur Saiyid Kubammad IsmaIl: Will the Govern-

ment be pleased to state the total number of Indians employed at present 
as Ministerial Officers in all the Depanmenj,s directly under the control 
of the Government of India specifying in particular the total number 
of Hindus and Muhammadans and also specifying in full the Provinces 
from which they come? 

The Honourable Sir JIalcolm BaI1eJ: The Honourable Member is 
It:ferred to' the statement laid OD the table on 15th January 1928. Govern-
lucnt are not prepared to obtain the further infonnation now. asked for as 
its collectionwiil entail an amount of work out of all proportion to its 
utility;, 

The statement laid on the table was very full in itseU. 
Mr. E. Ahmed: Is there not a classification list showing the names of 

those who l:old these miniaterial posts? From the names is it not possible 
to say to which class of the people of India the holders of these appoint-
ments belong, and the province from which they come? Is that ~  
~  find out, Sir? 

Kr. PresIdent: That question has already been answered. 
The Honourable Sir JIalcolm Halley: I might ask the Honourable 

Member if he has seen the statement to which I ha"\"e just referred, namely. 
the statement laid on the table on the 15th of January 1923. If he will 
tiee that statement, he will be able to ask a more fully infonned question on 
the matter. 

HELEASE OF POLITICAL PRISONERS IN THE UNITED PROVINCES. 

484. *Khan Bahadur Saiyid Kubammad Ismail: Was the action of the 
United Provinces Government in withdrawing the operation of the Criminal 
Law Amendment Act and in leleasing all the political prisoners soon after 
the departure from the province of His Excellency Sir Harcourt l~l  
G.C.I.E., K.C.S.I., in conCUrreJlCe with the policy of .the ~  of 
India or were the Local Government entitled to exercise their own dis· 
cretion in the matter? • 

A 2 
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The HODourable Sir .Ilcolm :a:aneJ: The remission of sentences and 
the application or withdrawal of the Criminal Law Amendment Act, Part II 
are matters within the competence of the Local Governments, subject, in 
any case where this question arises, to the general control of pellcy vested 
in the Government of India. The Honourable Member is no doubt aware 
that the measures taken by the Government of the United Provinces were 
more restricted in their scope than his question would suggest, and the 
Government of India have no reason to suppose that they were not justified 
by the circumstances of the case. 

lDlan B&hadUf Sarfaru H1II8&iD. Khan: May I ask the Honourable 
Member what is the general practice in regard to the release of political 
prisoners. In such cases, do the Local Governments take the permission 
of the Imperial Government, or can they act independently? 

The HODourable Sir JIalcolm Haile,.: As the Honourable Member is 
perhaps aware, there is no rule of procedure laid down. I said where the 
question arises, they are subject to the general control of the Government 
of India, and, whether the question arises or not depends, of course, on the 
circumstances and importance of the case. . 

Mr ••• II. Joshi: Were the Government of India consulted in this 
matter? 

The HODourable Sir lIalcoJm lIailey: In which matter? 

Mr. X. II. Joshi: In the ~  the release of political prisoners? 

The Httnourable Sir JIalcolm 1hIl.,.: No, Sir. 

Mr. K • .A.bmed: If the matter is of any importance at all, why does it 
not apply, Sir, in the case of the other pl'O¥inces, out only in the case of one 
province? 

Mr. PresldeDt: If the Honourable Member wants information in regard 
io the other provinces, he can put a question about them. This question 
n.fers solely t{) the Un,ited Provinces. 

MAINTENANCE OF BUILDINGS IN DELHI. 

485. *lDlaD B&hadar SaiJld Muhammad 1am.aU: Will the Government 
be pleased (a) to. lay on the table the list of all the building,!! declared 
under the Ancient Monument Preservation Act, within the Province of 
Delhi and the amount which they spend in the upkeep and maintenance 
of each of the ancient buildings and the agency by which they are spent? 

(b) To specify in particular the amount, if any, paid for the mainten. 
ance and the upkeep of the J uma Masjid, Delhi? 

. The KoDoua1)le Mr. A •. O. Ohatter1ee: (a) The preparation of a list 
of the protectt'd monuments in the Delhi Province has recently been under· 
taken by the Archll!ological Department, and wHl take time to complete. 
The amount spent on annual repairs in 1920-21 on these monuments was 
Bs. 31,052. Details are givell in the annual report for that year. The 
repairs lire ordinarily executed by the Public Works Department but some 
minor wvrh are executed direct by the Archreological Department. 
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(b) The Juma Masjid, Delhi, is maintained out of the income from its own 
fndowmenta and investments 1ftId from charitable donations. No subven-
tion is given from public funds, but the local Civil and Public Works officers 
have given in the past and still give advice and assistance regarding 
important mainteIl;aDCe works when asked to do so by the Managing Com-
IHittee. 

ART COLLEGES AND SCHOOLS IN DELHI. 

486. *KhaD Bahadar SaIJId Mvbammad IaaaIl: Will the Govern-
ment be pleased to state the names of the Art Colleges and Schools, 
within the Province of Delhi, with the number of students that appeared 
in the College and matriculation examinations in the yeaz 1922, also to 
state the grants, if any, made to the Hindu and the St. Stephen's College 
in Delhi? 

'.l'b.e Honourable Mr. A. O. OhatterJ .. : A tabular· statement giving Ute 
~  requi,red is laid upon the table. 

StatefMat regarvlittg Art. College. aflll Higla B('laool. i. tie Dela Prmliflee. 

.Arte College\J::P!tiDg InDJDDl4TB • B •. A..t B. Sc. •• A • .t 11. So. 
amdidatel at Punjab 

~  EsamiDatioll8 
I~ •• in 1911. Caudidatea. PJ.ed. Caudiclate8. Pa.ed. 

~ - , 

I. 8t 8teph8ll'. College, Delhi 4.6 J'1 69 SO 9 8 
I. 'Ihe Hindu College, l>elhi . 7. '9 58 SO ... 
3. The Bamju Collt'gl', l>eJhi J3 19 19 10 ... 

Bclwol. ",.e.e.ti.g caflllitlate, for tlae JLatrinl.latio. aflll 8c1oo1 ~ Certi.fo:ate 
Eza .. ifUleiOfl, 'If tie U.iflerlJity ",'le P •• ialJ·. 

~  Higi 8dool .. 
1. The GoverDJDellt High School, Delhi · J. The Anglo-Arabie High'School, Delhi 
8. The ~l ll  High School, Delhi 
41. St. ISte en'. High School, Delhi • · 6. The D. A. V. High School, Delhi · 6. The J ain H~ /School, Delhi • • I 
'1. The H~ igb School, Delhi • · · '8. The 1>. . High Sehool, III uraaU · 9. The ~  High ~ l  So. I, Delhi · 10. The BamJaI High School, No. I, Delhi 

B.-G,rz.' Higi 8ciool,. 
1. B. M. Girl. HiAh ~ l  l>elhi • . 
I. Queen Mary'. igh School, Delhi . 
8. The Indraprutha Girls High School 

I. The followiDg grant. were paid in the year 1m :-
1. St. Stephen'. Coli .. 
I. The Hinda CoUege • 

Candidatel. 

741 
Ie» 
4ti 
61 
39 
11 

4t 
141 
88 
87 

8 
I • 

Rs. 
37,560 

Pa.al. 

4ti 
86 
J8 
40 
sa 
10 

1 
8 

50 
15 

I 
I 
I 

38,''16 including HI. 7,41'16 OIl 
_tat furaiau. 
and buiWiDc ~ • 
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DELHI UNIVERalTY. 

487. ·lthanBahadur Saiyfd Muhammad IImaU: Will the Govern-
ment be pleased to state the amount which they have sanctioned for the· 
upkeep of the maintenance of the Delhi University with the list of the 
Members of the Court, the Syndicate and the Executive Council; also to-
state the total number of the Colleges and the Schools affiliated to it? 

The Bot!01Irlblll Irr .•. O. OJiattel'Jee: The Government ot India have 
so far made payments totalling Rs. 30,000 to the Delhi University. 

There is .no provision' for a Syndicate in the constitution of the Delhi 
University. The lists of inembers of the Court and the Executive Council 
as constituted to date will be supplied to the Honourable Member. 

The Delhi University has three recognised colleges. The constitution 
~  the University does not provide for the affiliation of schools. 

Mr. B. S. ][amat: Has the sanctioned amount for the Delhi University 
been spent rturing the'year? . . '. 

The Honourable Mr. A. O. OhaUerjee: I have said that Rs. 30,000 
have already bee!). paid 'by Government. I have no further information. 

BENARES HINDU AND ALIGARH MUSLIM UNIVERSITIES. 

488. *lthan Bahadur Salyid Muhammad IsmaU: Will the Govern-
ment be pleased to state the control, if any, the Government of India 
exercise over the Benares Hindu University and the Aligarh Muslim Univer-
sity? . 

The HonoUrable Mr. A. O. ahatterJe':' The HonourabieMemher is 
referred to the" Acts incorporating the universities to which he refers and 
to the orders made thereunder." A copy of these will be placed in the 
Library. 

SANITARY COMMISSIONER WITH THE GOVERNMENT 01' INDIA. 

489. *lDlan Bahadur Salyld Muhammad IImaU: Will the Govern-
ment be pleased to state the functions of the Sanitary Commissioner with 
the Government of India and also as to what authority do they exercise over 
Provincial Directors of Public Health? 

The Honourable Mr. A. O. Ohatterjee: The Public Health Commis-
sioner is the Adviser of the Government of India with respect to matters 
included in items 2, 8, 39 and 41 in Part I, of Schedule I, of the Devolution 
Rules. He also advises when references are made to the Government of 
India with regard to items 3, 22, 26 (g), 28 and 45 in Part II of Schedule I~ 
of the Devolution Rules. 

2. Provincial Directors of Public Health are subordinate to Local 
Goven,unents. 

DlVlSIONAL COMMISSIONER, BmAR AND ORISSA. 

490. *lDlan ~  Salyld Mubammacl IsmaIl: Will the Govern-
ment be pleased to state if they have received apy recommendation from 
the Government of Bihar and Orissa. regardihg abolition of the post of the 
I>iviSional Commissioner iIi that Province?' . 

. The HODD1l1'able Sir Malcolm Haney: No. 
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JIr. E • .Ahmed.: Have recommendations ~  l'eo,bed. frDm.. the 
Government of Bengal regarding the abolition of the posts of Divisional Com,.. 
missioners ? 

The Honourable Sir Malcolm BaIley: I was under the impression that 
the Government of Bihar and OriBBa is now separated from Bengal. 

JIr. E . .Ahmed: I am asking, Sir, with regard to the abolition of the 
posts of Divisional Commissioners in Bengal and the abolition of them, if 
r.lready recommended by the Government of BeDgal. 

MOSQUES IN VICINITY 01' LADy HARDDiGE HOSPITAL. 

491. *Ball WallhuddlD: Is it a fact that (a) at the time of CODStruction 
of Lady Hardinge Hospital, two old mosques were taken within the 
boundary wall of the said Hospital, (b) whether· one of them is only at a 
distance of a few yards from the boundary wall on Lady Hardinge Road, 
(c) whether all the Professor's bungalows have got passages and gates on 
this road but none has been given for the mosques in question and if BO, 
why? (d) are the muslim public not allowed to enter the said mosque to 
say prayers, (e) have several representations been made by certain Moslems 
to the Chief Commissioner, Chief Engineer and the Principal and if so, 
what fate have they met and what action do the Government propose to take, 
U) have the Government any objection to allow repairs" of the inner mosque 
which is badly needed for "the use of saying prayers by the Muslim staff 
of the said Hospital? (g) If the answers are in the aflirmati"\'e reasons be 
given? 

'J.'he Honourable Sir Malcolm BaIley: The facts in connection with this are 
that one old disused mosque has been surrounded with a wall and lies 
within the boundary wall 01 the Lady Hardinge Hospital. \ The other 

• lies on the edge of the compound, and that part of the mosque "which has 
always been in use as such has not been interfered with in any way. The 
first named mosque had not been in use for many years before the con-
,truction of the hospital and it was lU'rangedthat it should" be enclosed 
"by a wall and saved from further decay. No representations have been 
received regarding it, and as it lie& within the walls of a purdah hospital 
for women it is not practicable to allow it to be taken again into use by 
the general public. The question of permitting its use by the Muslim 
staff of the Hospital will be referred to the Principal. 

Several requisitions have been received regarding the mosque on the-
edge of the compound, which has remained in use continuously. Applica-
tions to repair this mosque have been acceded to. 

Mr. E. J.hmed: In view of the fact that several representations and 
memorials have, as admitted by the Honourable the Home Member, been 
received since last January in this Assembl,. and as far as we are con-
cerned, Sir, will the Government be pleased ~ state, what action thev 
have taken and to lay on the table a statement, in regard to aDV ~ 
that have been taken since January last explaining how they are 
going to give effect to these grievances? 

"1'ILe Honourable Sir Malcolm BaIley: Steps taken in regard to what ~ 

Mr. E • .Ahmed: In regard to the removal of the grievances about which 
the people have submitted memorials to the Government? • 



3102 . LBGISLATIVB ~  [8TH MARCH 1928 . 

'!'he'llonourable Sir .lIalcolm JIIijey.: We have shown ours!3lves very 
willing to give all the information in our power regarding defixi!te ~  
brought up to us. If the Honourable Member has any case m which 
we have not given information, if he will mention it to me, I will do my 
best to give it to him. 

lIr. X. Ahmed: My case was put before the Government since last 
January in the form of supplementary questions. 

JIr. President: Did the Honourable Member's question refer to the 
Lady Hardinge Medical College? 

lIr. X. Abmed: No, but there are many. 

JIr. President: Others are not in order. 

Ilr. W. ][. lIussana1]y: Sir, in regard to the mosque which is going to 
be walled round, may I ask if there is any possibility of a way being given 
to Mussalmans to use it by walling a passage through the compound of 
the Lady Hardinge Hospital, because a Muhammadan mosque can be 
used at any time even if it has been disused for some time? 

• 
'!'he lIonourable Sir JIalcolm Bailey: I may point out that there is 

another mosque in close proximity to this mosque which is used by Muham-
madans. I would put it to the Honourable Member with regard to his 
question whether it would not be more suitable if arrangements could 
he made that this particular mosque, which is inside a purdah hospital, 
should be used by the Moslem staff of the hospital, as it is not necpssary 
in the general interests of the Muhammadan population, to make it 
accessible to the outside public in view of the fact that there is another 
mosque within a few yards distance. 

JIr. W. ][. B1IIB&DaUy: Will any steps be taken to see that this 
mosque is not allowed to go to 'rack and ruin in course of time and then 
demolished ? 

The Honourable Sir IIalcolm Bailey: I think my answer stated thlltl 
1iteps had been f,aken to prevent further decay in this mosque. I do not 
think the Honourable Member need have any fear on the subject and, as 
I say, we are taking steps to see whether it can be made accessible to the 
Muhammadans resident within the hospital itself. 

Ilr. X. Ahmed: Do I understand, Sir, that the mosque was used before 
the building of the hospital and that recently,  since the Government have 
iaken it up, it has got into a dilapidated condition? 

The lIonourable Sir ][alcolm Bailey: I am correct, the facts regarding 
the mosque inside the hospital are as follows. It was originally inside 
a village which occupied the site on which the hospital is now built. It 
had for many years, I think, been falling into dilapidation and was not 
used at the time we took it over. It has not suffered in any way by 
being enclosed within the walli of the hospital. On the contrary it has 
been preventeJ from falling into furtDer decay. ' 

Ilr. X_ Ahmed: So it has been forfeited on account of the lapse of time. 
May I ask for how many generations it had not been taken care of by the 
Muhammadan .population, and the justification for the Government for-
feiting it for ita own use? 

r . 



.. 
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fte. lloDoar&ble 8Jr 'KalcolDa 1l&Ue,: It is -not" cdmiCt' to -say -that it hu 
been forfeited for use by the Government. 

JIr. Jt. Ahmed: Anyhow it has been taken. 
The BOD01I1'&ble Sir JIalcobn BaIley: It was part of a number of 'buildings 

-which were acquired at the same time under the Land Acquisition Act. 
The land surrounding the site on which it stands was given by Gov-
ernment to the Lady Hardinge Hospital. Tht: mosque has not in any sense 
:been forfeited. 

FSROZSSHABI MOSQUES ON Qu'rAB RoAD. 

492. ·Ball WaJlhuddID: Is it a fact that the big four-dOmed Ferozeshahi 
mosques on Qutab Road, are being used from sometime past as an Infectious 
Diseases HoSpital, by the Delhi Municipality alap three small mosques as 
.weeper and menial quarters and if so, by what authority and whether 
:the Government will take early steps to have them vacated? 

MoSQUE USED AS DISPBNSABY. 

498. ·Ball WallhuddiD: Is it a fact that a mosque on Qutab Road has 
Ibeen encroached upon and is used as a Dispensary and whether the new road 
under construction has passed through one of the mosques on that road, 
if 80, will the Government be pleased to have the mosque vacated imme-
&tely IUld to give the road a curve azul to pass it behind the tUori of the 
mosque? 

The BOIlO1Il&ble Sir JIalcolm -BaIley: The Honourable Member is 
referred to the answer already given on the 6th instant to question No. 
480. on the saItle subject put by Mr. Hussanally. 

, ENCBOACBlIBNT ON MOSQt$s. 

494. ·Ball WallhllddJD: Are the Govemment aware that two mosques 
Ilave been encroached within the Bungalows Nos. 27 and 9 on Asoka Road 
(Imperial Delhi), and that no passages were left for them which is causing 
~  disoontent throughout the Muslim ~  at large and whether 
the Govemment are prepared to remove the complaiDt with least delay? 

The BODo1ll'able SIr JIalcolm JIaIley: Government are aware that an 
'old praying platform. lies partly in the compound of No. 'n, Asoka Road, 
and that a ruin which may have been a mosque lies within the com-
-pound of No.9, Asoka Road. Neither have been used for a number of 
years and Government sees no reason to deal witll these particular remains 
ctherwise than has been done. 

ALLEGED DEMOLITION' OF MOSQUES. 

495. *1laJl WaJlhllddID: Are the Government aware that strong rumours 
are current among the Mutdim public of Del4i that, (a) old mosques, 
mausoleums and graves near Purana Qila, are being demolished bv the 
'Public Works Department contractors and the cMm4?' labourerS? (b) 
that sanction to repairs of such old sacred buildings are not granted by 
-the Government? (o) will the Government under the circumstances issue 
a communique giving general sanction to have such buildings repaired on 
-old grounds, if the Mualima undertake to do so, (d) will the Government be 
_pleased to quote the numbers of applications received to have ~  mosques 
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of Raja Bazar. Kalali Baghand Soneh.ri Bagh, repaired and.mars pa81ecl 
on them? 

The Honourable Sir Malcolm Bailey: (a) The question presumebly 
refers to ihe conservation works in progress at Khair-ul-Manazil, and Sber· 
Shah's gate, opposite the south-west ~  to Ptiranil. Kila, which are 
being carried out at Government expense. It is not correct that demoli-
tion is being carried out as suggested. 

(b) Government itself repairs many of these buildings. 
(c) I should like to have more precise information as to the buildings 

which are held to need repair. 
(d) Government have no knowledge of the ~l number of applica-

tions made to repair the mosques at Raja Bazar, Kal&1i Bagh and Sonehri 
Bagh, but permission has heen given to execute repairs which have been 
effected. Government are themselves engaged in making a. small garden 
round Sonehri Bagh. 

STOPPAGE OF REPAIRS OF MOSQUES. 

496. -Baii Wajihuddln: Is it a fact that the Public Works Department 
stopped ordinary repairs of certain mosques in New Delhi, ,known as 
• Shah Kamal,' • Chapar Wali,' • Raja Bazar ' and others and, if so, th& 
reference to acts and bye-laws under which this was done may be given 
and whether Government are prepared to inue necessary instructions aDd· 
decl&re .its policy. .regarding the protection of such ·buildiDgs. 

'l"htt Honourable Sir Malcolm Bailey: 1'he Department has not stopped 
ordinary repairs on any mosque oapable ofbeiJ.Jg used ~ suoh .. Applica-
tions for extensions have been refused, and in. at least three cases the 
applicants have been asked to come and discuss a site for a, new mosque,. 
but no answer to .the invitation has been received. . 

The policy of Governtnent has already been fully stated by me in 
answer to a question put on the 6th February, 1923. 

. . 
MuSLIX CEMETERY, !>ELm. 

497. -Baji WaJihuddln: (a) Is it a fact that the ctmetery allotted to .the 
Musllm community in New .Delhi is situated at a .distance of 7 miles and 
do the Government know that it is considered generally an unsuitable site?· 

(b) Are Government prepared. to consider the question ot allotting a plot 
behind Syed Hasan, on Ridge Road, where a large number of graves already 
exist? 

The Boaourable Sir Malcolm Halley: The answer to the first part is in 
the negative. The new cemetery will be within easy distance of residents. 
in the eastern portion of New Delhi, when that is built. Government have 
always supposed that Muslims living in the New Delhi area would for the· 
most part, use the burial ground lying to the west of the old city which 
is at present used by their,. co-religionists. ' 

CONSTRUCTION OF WALLS AT SHRINES. 

498 . ...,Wajihuddfn: Is it a fact that a new boundary wall of 
• Rikabganj Gurdwara 'has been constructed and repairs of' Kadam Sharif ' 
wall was done at the expense of the Government and if BO, do the Govern-
ment propose to make similar treatment in the Case of Dargah of 8yed 
Hasan Basw, Numa on Panch Kuian Road? 
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The Honou&ble Sir VaJeoIm JIaIIeJ: A new boundary wall is under con- • 
struction round the Rukab Ganj Gurdwara, partly at the expense of Gov-
t:rnment and partly at' the expense of the Sikh community. Repairs at 
•• Kadam Sharif" have also been executed by the Archleological Depart-

~  Govet'Dment proposes to repaiI' suitably the walla rouod the Dargah. 
alluded to in the last part of tbe question. 

DISCUSSIOli 01' RESOLUTIORS4 

499. *8&rdar 41mb smp.: 1. How many non-ofticial ResoIutionahave 
been admitted by the Honours.ble the President, during ~  past three 
Sessions? 

2. How many such Resolutions have come up for discussion during 
each Session before this House and how many have been left over for 
wan' of time or otherwise? 

8. Will ~  Government be pleased to take steps to give more dllYs for 
non-official business than has hitherto been done? • 

4. Is tLe Govemment aware that fixing of days for non-official business 
so much sparingly is the' cnl, eause for so great a number of Resolutions 
not being discussed in this House each Session '/ 

Mr ••• Burdon: The attention of the Hobourable Member is invited to 
Sir Henry Moncrieff Smith's answers to Mr. B. N. Misra's questions. 
Nos. 88 and 84, printed on P$geS 9'18-980. of the Legislative A8IIembly; 
Debates, of the 15th January, 1928 (Vol. III, No. 16). 

JIr. K. Ahmed: Will the Government be pleased to state how many 
Resolutions were not admitted by the President as well as by ;His' Excellency 

• the Viceroy? . 

Mr. PreBldent: That does not arise. 

CONTINGENT EXPBNDlTUllE. 

500. *Babu 1. B. Mukherjee: 1. Will Government be pleased to state-
the .total ~ expenditure inc1.lft'ed. by the vatious'departments and 
offices of the Central Government during the last iva years, taking each 
year separately? 

2. Has the attention of Government been drawn to the action taken 
by the Government of Bengal with a view to a; detailed examination of 
the contingent expenditure by that Government with the help of an 
experienced accounts officer? 

8. Will Government be pleased to state if they are prepared to under-
take a similar examination of the contingent exrenditure of the Central 
Government? . 

The Honourable Sir Buil Blackett: (1) Details of expenditure on Con-
tingencies are given in the demand statements placed before this House. 

(2} and (8) Government do not consider such action necesllary all this 
item of expenditure has like all other expenditure been fully investigated 
by the Retrenchment Committee. 
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RBGISTERED ARTICLES, ETC., DEALT WITH BY POST OFFICE. 

501. -:Mr. It. O. lI8OIJ: Will Government be pleased to state-
(a) the number of (I) registered articles of the letter mail, (ii) parcel 

mail articles, (iit) money orden, and' (it!) insured articles, that were dealt 
with by the Post Office in India in the month of January, 1923; and 

(b) the number of unregistered articles of the letter mail so dealt with. 
as ascertained by the enumeration taken in February, 1923? 

:Mr. H . .&. S&ms:(a) and (b) It is regretted that the infonnation asked 
for is.not available at present. 

POSTAL DELIVBRlES. 

502. -:Mr. It. O •• Iogy: (a) Is there any proposal under consideration 
for curtailing the number of postal deliveries with a view to reduction of 
postmen staff? 

~  If so, will Government be pleased to state to what extent the deli· 
veries are proposed to be curtailed in the different places, and the percen· 
1iage of reduction of postmen staff likely to result therefrom? 

1Ir. H. A. lams: (a) Yes. 
, 

(b) The extent of the proposed curtailment in different places cannot 
be stated at present, but the general reduction contemplated is one of 8 
per cent. of the whole staff of postmen and village postmen, involving 900 
men. 

CHARGING OF INTEREST ON TELEGRAPH EXPENDITURE. 

503. -:Mr. E. O. lIeogy: (a) On what basis was the Interest of 60 lakhs 
(lharged in 1921.22, against the telegraph revenue for capital e%pendi. 
ture? 

(b) Is it a fact that a very large portion of the capital e%penditure of 
the Telegraph Department, prior to 1921·22, was provided out of revenue? 
If 80, what was the aggregate amount thus provided, and what is the justi. 
ncationfor chBl'ging interest on the said amount? 

The HOllOIIl&ble -Sir Buil Bl&ckeU: (a) The Honourable Member is 
presumably referring to the revised estimate for 1921.22. 

Pending the determination of the actual capital outlay of the postal 
and telegraph departments in the past after examination of the recom . 

. mendations of the chartered accountants with regard to the allocation of 
expenditure between capital anti revenue, it was decided, for the purpose 
of the revised estimates for 1921·22, and subsequent estimates, to treat the 
total cost of telegraph lines, telegraph buildings and telegraph apparatus 
and plant as representing capital outlay. The estimate of 60 lakhs in 
question was made up of 40i lakhs. being interest at 8·8252 per cent. per 
annum on the capital expenditure on these objects incurred up to the end 
of 1916·17, thf. balance being interest at 5·1979 per cent. on capital outlay 
from 1917·18 to 1921·22. The rates of interest are the average rates paid 
on loaDS raised in the open market during the periods mentioned. 

(b) Prior to 1921·22, capital outlay of the nature referred to above was 
charged to the rev&nue account of the Department though a pro forma. 
account of such outlay was separately maintained. 
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The aggregate amount of such capital outlay met out of revenue to 
the end of 1920-21 was 14,42 lakhs. 

The practice of charging interest on. the total capital outlay on the 
Telegraph Department up to date irrespeetive of the BOurce from which 
the outlay has been met follows that obtaining in the case of other com-

. merical departments, vi •. , railways and irrigation works, and is necessazy if 
the tax-payer is to be secured against loss on the running of such com-
mercial undertakings. 

I may add that the Government are endeavouring to put the accounts 
of these Commercial Departments on a proper commercial basis at the 
earliest possible moment. 

QUARTERS ·FOR POSTAL STAFF. . . 
504:. ·1Ir. E. O. XIOU': (a) With ~ to the statement made by 

Mr. G. R. Clarke. in this House on the 22nd March, 1922 (at page 857(; f)f 
the Assembly Debates), about the necessity for providing the staff of the 
Post Offices with suitable quarters, and the .. big building programp1e " 
in connection therewith, will Government be pleased to indicate the details 
of the programme showing particularly how far the Postal staff in the interior 
will be benefited thereby 1 

(b) When is the said programme proposed to be undertaken 1 . 
1Ir. B. A. lama: (a) 'l'he proposal referred to by, ihe Honourable 

Member is under the consideration of Government and no details can be 
given at present. 

(b) In view of the existing financial stringency, it is not possible to say 
when the programme will be undertaken. • 

POST OFFICKS IN CALCUTTA. 

505. ·Bal Bahadar G. O. X .. : 1. Are the Government aware (i) that 
there is a proposal of Government to amalgamate the Simla and Beadon 
Street Post Offices in the city of Calcutta, and remove the comhined office 
to a building on the Central Avenue Road, and (ii) that this proposal has 
evoked strong adverse comments in the public Press of the city 1 

2. Do the Government anticipate any large savings out of the proposed 
amalgamation, if so, what will be the possible savings, and under what heads 
the savings will be effected? 

8. Is it a fact that the rents paid for the buildings in which the Si,mla 
and Beadon Street offices are located together coat Government Re. 875 
(lnly per mensem, while the rent of the building to which the proposed 
combined office is to be removei will be about Re. 1,8001 

4. If the facts are as stated, do the Government propose to reconsider 
the proposal of amalgamation and abandon it in interest both of public 
convenience and economy? 

Oolonel SIr SydDey Orootmblnlr: 1. (I) Yes. 
(il) Yes, the proposal appears to have been eriticised in one or two local 

papers. 
2. It is anticipated that BOme savings will be effected by the proposed 

amalgamation, but it is not pO&sible to state at present what the amount 
will be nor the particular heads under which the savings will be effected . • 
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3. The rent at present paid for the two post offices is Re. 875 a month. 
'The Simla post office building was, howev.er, considered insanitary and 
unsuitable, and the matter had also been taken up by the local papers. 

'The District Health Officer and the Corporation of Calcutta were then 
.approached but nothing cowd be done to improve matters. As for the 
BeRdon Square post office building, apart from its unsuitability for usc. 
as such, the landlord was detcrmined to eject the post office. Endeavours 
were made to secure two separate buildings for the two offices, but n9thing 

'suitable could be secured even on a total monthly rental of Rs. 1,000. Thc 
rent of the proposed bUilding is Rs. 1,500 and not Rs. 1,800. 

4. The new building is under construction and the proposal could not 
be abandoned even if this course were desirable, which is not the case. 

Mr. E. Ahmed: Have-the Government realised the question of economy 
.and the difference of amount that it costs to Government? 

Mr. H. A. SUIlI: Sir, I am not aware whether the Government have 
· realised it or not. 

THE PRISONERS (AMENDMENT) BILL. 

The Honourable Sir Malcolm Hailey (Home Member): Sir, I beg to 
:move: 

" Thr.t the Bill to amend section 29 of the Prisoners Act, 1900, as passed by the 
Council of State, be taken into CODsiderrotion." 

This is a Bill that is required merely to amend a deficiency in the existing 
hw. Sectiun 29 of the Prisoners Act empowers the Governor General in 
Council to move any prisoner confined iil· any prison to any other prison 
ll1 British India, and sub-section (2) of the same section confers the same 
yowers on the local Government to make transfers within their own jurisdic-
tion. ~  haa been inconvenience experienced in the jails in Berar, which 
.. re under the administrative control of the Government of the Centrall>rovin-

-ces, because they do not come strictly \\ithin the terms of section 29. The 
SItuation now is that some of the jails in Berar are partially unoccupied, 
whereas many of the jails in the Central Provinces proper are unduly con-

~  We therefore propose to give powers under this amendment to the 
Government of the Central Provinces to move prisoners freely as between 

· Berar and the Central Provinces, and also to give to the Governor General 
the same power of moving prisoners to Berar as he would to other provinces 
ill India. As the matter is a formal one I do not delay the House with any 

· further reference to the details of the Bill. 
The motion was adopted. 
Clauses 1 and 2 were added to the Bill. 
The Title and Preamble were added to the Bill. 

The HOIlO111'able Sir lIalcolm Halley: I beg to move, Sir, that the Bill 
as passed by the Council of State be' passed. . 

The motion was adopted. 



-, 
ELECTION OF MEMBERS TO PUBLIC ACCOllNT& C6MMl'rl'EE. 

'.l'be HOl101lrable SJr Bull Blackett (Finance ~  ,Sir. I heg to 
move: 

"Th'lt this A_bl)' do proceed to elect 8 Member. tqbe llemben of t1te Committ.ee 
~ Public Accounts." . ..".:. . '. 

The motion Was adopted. 

lIr. PrMlcleDt: For the purpose of this election, the office will be open 
toO receive aominatioDS for membership to the Public' AceoUDts Committee 
V!, to 4 O'clock in the aftemooQ of the 12th March 1923, and the procedure 
for this election will be that laid down by the Chair in the year 1921. 

DEMANDS FOR SUPPLEMENTARY ,GRANTS. 

'!'he Honourable Sir Bull Blacken (Finance Member): 
move: 

Sir, I beg to , , 

.. Th,\t for the amounts against each head of demand shown in column 3 of the 
Statement entitled • Statement comparmg the expenditure included in each grant for 
the curNut year as modified hy the A_hi, in September 1922 with. that indicated 
in the revised estimates, 1922·23', be substituted, the !UJlounts shown in column 6 of 
the same Statement, the savings indicatAd in column 9 being transferred to the extent 
necessary to meet excess expenditure shown in the same column!' 

This is to a large extent a fonnal motion, and I think the Note which 
i., printed on the outside of the Statement to which I have referred gives 
1iufficient infonn·ation on the purpose of the motion. The net result is. as 
c"plained in my Budget speech last week, a certain saving 011 expenditure 
for the whole year. 

JIr. T. V. S8Ib&glrI A'11u (Madras: Nominated Non·Official): "'nat 
i.; the total due to loss in Exchange? 

Mr. A. V. V. A1yu (Finance Department: Nominated Official): The 
total adjustment for exchange is Rs. 15,62,00,000. 

lIr. T. V. S8IhqIrl A'11&1: Is that the saving? 
lIr. A. V. V. A1y&r: That is the-total debit for ~  

JIr. T. V. Seab&alrl ATtar: Has there been any saving as compared 
with last year? 

lIr. A. V. V. A1yar: There has been a saving. 
lIr. T. V. Seebqlrl. A.'J1ar: Can you give us the figure? 

Mr. A. V. V.IItJar: I thinK mughly it is something like half a crore. 

JIr. or. V. Seshqlri l..'11u: Is it in Clonsequence of the sale of Council 
Bills? 

Mr. A. V. V. Al1U: It is in consequence of the expooditure in England 
i.;P.ing less than what we anticipated. The actual expenditure in England has 
fisHen short of the a.mount which was a.nticipated in the Budget, and 
therefore there is " saving in the debit for exchange. 

( 8109 ) 
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lIr. T. V. Seabqirl An&r: Has there been no saving in consequence-

d the sale of Council Bills? 
Kr. A. V. V. Aiy&r: The average rate has been slightly lower than 

Is. 4d. 
B.ao Bahadur T. Kangachariar (Madras City: Non-Muhammadan 

Urban): ~I  is an entry on page 13 .. Credit for transfer of the Eastern 
Hostel, Ralsina, to the Telegraph Department ". May I know what it 
nleans? 

'llr. H . . .A. lams (Director General, Posts and Telegraphs): The idea. 
was that when the Telegraph D ~ took over the Eastern Hostel, 
H transferred as much .of the expenditure as possible to the charges for 
this year. I understood from the Secretary, Public Works Department, 
that lapses this year will be utilised to that extent for the purchase of the 
Eastern HoStel. 

Rao Bahadur "1'. BaDgachariar: Does it mean that the Eastern Hostel 
is going to be abandoned as residential quarters? 

Kr. B. A. lams: That, I understand, is the case, because we have 
already taken it or about to take it to use as the Telegraph Office for New 
Delhi. 

Kr. Presiden': . The Il:uestion is that that motion be adopted. 
The motion was adopted. 
The Assembly then ~  till Eleven of the Clock on Friday, t.he 

9th March, 1923. 


	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016



